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7 MAHARASHIRA ACT No. XXI OF 1978.
[Tue Kazis (MAHARASHTRA AMENDMENT) AcT, 1978.]
. . | ' o [91h October 1978

: - (dAssented to by the president)
"~ Aw'Act to amend the Kazis Act, 1880, in its application to the State of Maharashtra.

X1Lof WHEREAS it is expedient to amend the Kazis Act, 1880, in its application to the
1380. State of Maharashtra, for the purposes hereinafter appearing ; It is hereby enacted
in the Twenty-ninth Year of the Republic of India as follows :-—

Xilof 1. This Act may be called the Kazis (Mahamshlfa Amendment) Act, 1978. Short title.
1880. : :
2. Inthe Kazis Act, 1880, in its application to the State of Maharashtra (herein- Amendment
g after referred to as “ the principal Act ”), in the long title, afier the words * Office of long

Q of Kazi " the words *“ and to cast certain duties on persons discharging the functicns ;51;’- 0{&% ‘
of a Kazi ” shall be added. = - _ P oo AT e 188

3. 1n the preamble to the principal Act, after the words “o ffice of Kazi ™ the amendment

words “ and to cast certain duties on persons discharging the functions of a Kazi * of preamble

g i : to Act

shall be inserted. | 3 | | o 1880, ©°
4. Inscction 1 of the priu(:ipal Act, at the end. the followin £ paragraph shall be Amendment

added, pamely :— ' : 3{?&“0“

XII of 1880,

‘Mab. " On the date of commencement of the Kazis (Maharashtra Amendment) Act,
XXI 1978, this Act shall extend alsc to all the remaining parts of the State of
197‘;{ Maharashtra to which it did not extend immediately before the said date. .

S. After section 4 of the principal Act, the following section shall be added, Addition
namely ;— o : of section 5
10 Act
- XIT of 188(.

*5. (1) It shall be the duty of every person, who ofliciates as 4 Kazi or Naib Duty of
_ Kazi (whether he 1s appointed ‘by the State Government under this Act or not) every person
, at the celebration of any marriage, to maintain a proper record of the marriage ggﬁﬁ‘:‘z}"f‘

' or marriages attended by him in that capacity, and, if so required by or on behalf a marriage
of either of the parties to the marriage, to give inspection and duly certified true to give
copies of the documents in his possession relating to the marriage, like the Nikak inspection
Nama, on payment of reasonable fees therefor, not exceeding such maximum rates ggdié"“ef
of foes as may be specified inthis behalf by the State Government, by da‘;uggm _
notification in the Official Gazetre, in respaat of inspection and certified copies of inhis -
any doctment or class of documents, } : . , " possession

- . : : - relating to

(M 1 on a cotoplaint reccived from or on behall of cither of the paitics to the martiage

+ 4 marriage, the State Government is satisfied, after giving him an opportunity of ““dl.ﬁ i
being heard, that Lhe person who officiated as a Kazi or Naib Kazi at the marriage for faite.
. is guilty of misconduct in the discharge of the duty cast on him under sub-section to perform -
® * (D). the State Government may. by order published in the Official Gazette, declare this duty.
~that he shall be disqualified for officiating as a Kazi or Naibh Kaziat any maiage,

for such period, not ¢xeeeding throe years, as may be specified in the order.

! For Statement of Objects and Reasons, see Makarashtra Government Gazette, 1978, Part V
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